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HON'BLE SHRI JUSTICE K. M. AGARWAL . CHA | RMAHN

HON'BLE SHRI N. SAHU, MEMBER (A)

1) 0.A. _NO.1233/1985

Ex. Const. Ashok Singh No 1784/DAF
S/0 Gopal Singh.
R/0 Goverdhan Gate. Kumber .
PO & Teh. Kumhor .
Distt. Bharatpur.
Al Ra:asthan. Lo

( By Shri S. S. Tiwar:. Advocate
-Versus-

1. Govi. of N.C. 7. of Deih:
through Commissioner of Poi:ce
Po! ce Headguarters.
{ F Estate. New Delhi

2. Adc . Commissioner of Poiice
AP&LET . Police Headaouarters
New Deilhi .

3. Dy Commissioner of Pol.ce
znc Bn. DAP.  Kingsway Camp

Deihi .

( By Shr Anit Sehgat! for Shr: Ancc Bag- Lo

2 0. A NO.1438/19895

Prew Ram S/0 Dhan: Ram

F/C Flat No.547 L I1G Flats
Sar iavy Enclave.

Near GTK Depot. Jabangir Fur
De:ni=-110033.

{ By Shr: Shankar Raju. Advocate
~-Versus-

1. Commissioner of Police.
Deihi Police Headquarters
MSC Buiiding, | P . Estate.
New Delhi=-110002.

2. Add!. Commissioner of Police (AP&T:
De!'hi .
Po! ice Headquarters.
MSO Building. |' P.Estate
New Delhi-110002.



. - ? —

P 3. Frincipal. Police Trainirg Scheo
e tharcoda Kalan.
- ' Nnew Delbhi i e

( By Shri Girish Kathpalia, Advocate

3) O A. NO.1521/1885

ranwar Pal S/0 Pritam La: Sharma
R0 Vill Jaharpur.

P 0. Hetalpur. P.S. Jappa:
Distt. Aligarh (UP).

™

( By Shri Shankar Raju, Advocate )

-Versus-
1. Commissioner of Police. Dethi.
< Del'hi Police Headquarters
MSO Building, |.P.Estate.
New Delhi .
2. Add! . Commissioner of Poil ce.
AP&T Police Headquarters
MSO Building. | .P.Estate
New Delihi .
3. Dy. Commissioner of Police

8th Bn. DAFP.
DAP | ines. Malviya Nagar
New Delthi . b e

( By Shri vijay Pandita, Ao.ocate

4) O.A. NO.1645/1895

Abh manyu (508/L) S/0 Par~ananrd

» (Fx Constabie).
! R/0 Vill. Pahtad Pur (Ba-zar}
P O Bangar. P.S. Samair.- Bao'.
Dethi . i -

{ By Shri Shyam Babu. Advocate
-Versus-

1. Commissioner of Police.
Delhi Police Headquarte-s
MSO Building | .P.Estate
New Delhi-110002.

2. Add!. Commissioner of FPc. ice
Rashtrapati Bhawan.
New Deihi .

3. Dy. Commissioner of Pol:ce
(Provisioning & Lines).
Ra ipur Road.

Delhi. Hesponder: -

-

( B, Shri Girish Kathpalia. Advocate )
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Shri Justice K. M. Agarwal

in all these O0.As. the applicants hsve made =
praver for quashing the orders of  d srvoaes
service passed against them and aff rme- oo e
appe!late authority.

2. Briefly stated. the appiito & s we o«

Constables in Delhi Police. For their i BLYTOE L e

absence on several occasions they were cnsrgesheets

for such unauthorised absence The charge= we e four~

proved and accordingly they were disT ssex  frow
service The appeals preferred D~ Dore s we s
Hence . they have filead the.r =2inores:

dismissed

0. As. for the said reliefs.

3. After hearing the learned cour-: far R

parties and perusirg the records. we a-e 7" “7g 8w

that all these cases are qu:te distingu-=star e fr
the case before the Supreme Court 1n STATE OF PUNJALE

v BAKSHISH SINGH. JT 1988 (71} SC 1472 N

hbefore tne Supreme Court the disciplinar, =t

had condoned the misconduct bv directing 1re T8 -0

unauthorised absence to be regularised o, ~rezt. -

G
as period spent on leave without psy. ir e e
cases. the periods were not directed to be £ e

leave without pay On the contrary. tne + recy ¢

were as follows:-



t. 0.A, Nc 12353/8%

"He will not be entitled for any s &7
for the period of his unauthorised absence
as shown in para 1 above. ’

2. C.A. No. 1438/95

"The period of his absence w trcu?
permission i.e. 1.11.81 till date prececing
the date of issue of this order te treated
as unauthorised entailing loss cf ra: ard

al lowances for the period of saic ahserre

3. O.A. No.1521/95

"His absence is ordered to te

as not spent on duty . ’

4. O.A. No.16845/95

"The entire period of hic w

unauthcrised absence i.e from
25.2.83 (87 days) and from 30

date of issue of this order (s ar-«
treated as "NOT SPENT ON DUT»

intents and purposecs.”

Under these circumstances. we are of 1-e
the 1ight of the Full Bench decision o

'n VIRENDER KUMAR v. COMMISSIONER OF POL ICF

1

“os

0. A No.135/92 and 18 connected matter=

2B.7.188% . ai: these 0 As dezer ve -

4 ir the result. all these O

they are hereby dismissed but withou!

costs.
( K. M. Agarwal )
Chairman
( N. Sahu )
Member(A)
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Private Secretary
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